IN THE CENTRAL ADALn ISTRATIVE TRIBUNAL
PRINCIPAL BunCH
NEW OELHI,

0.A. No. 2110/91 Date of decision 24.4.1930
Hon'ble ShriS.i. Adige, Memoer (A)

Hon'ble Smtelakshmi Syaminathan, Member (3)

shri Bharat Bhusan,
s/o Shri Mohan Lal
r/o D-763, Mandir Marg,
Gole Market, New delhi
Staff No.7387
ee.« Rpplicant

(By advocate Shri 8.5. ilainee)
VS.

1. The Secretary,
Ministry of Communication,
Sapchar Bhawan, New Delhi,

2. The Member(P),
Department of Te lecommunication,
Jak Tar Bhawan, Ashoka Road,
New Delbhi.

3, The General [Managerl,
Mahanagar TelephonaNigam Limited,
Khurshid Lal Bhawan,
New Delhi.

4., The virector,
Department of Commundacation,
in the 0/0 of the Genl,Manager
(ﬂaintenance), NTR,Kiduai Bhawan,
New Delhi. -
... Respondents

(By Advocate Shri M.MeSudan )

0R 0 E R (DRAL)

(Hon'ble Shri S.,Re. Adige, {lember (RA)

We have heard Shri Nainee and Shri F.ieSudan
counsel for the regpondenise
2. Both counsel 2agree that this OA may be
disposed of with 2 direction to the respondents to
treat the applicents petition wated 14.3.1990 addressed
to the “ember(P),lepartment of Te lecommuni cation,

Bak Tar Bhawan as 2@ Revision Petition, condone the

A
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/

delay in filing the s2ame if any, and thereafter dispose
of that petition in accordance with law, by a detailed,
spe aking and reassoned order under intimation to the
applicant within two months from the date of receipt of
a copy of this order.

3. Thereafter, if the applicant is still aggrieved,
it will be open to him to agitate his grievancse through
appropriate orginal proceedings in accordance with lau,

if so advised,

4, This OeAe stands disposed of accordingly.No costs.
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